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Ld. Addl. CGSC Mr G.Sarma for the respondents. 

Learned counsel Mr D.K. Biswas 

moves this application on behalf of 103 

applicants seeking for granting relief in 

the form of Special Compensatory (Remote 

Locality) Allowance to them.. .They have 

also prayed to be allowed tp' join together 

in one application under' Rule 4(5)(aY of 

the Central Administrative Tribunal (Procedure) 

Rules' 1987.. Prayer, allowed. 

• Perused the grievances and 'the 

rel.ièfs sojh't by the applicants. The applica-

'tidn • is admitted subject to verification 

br the respondents as indicated below. Issue 

• notice on the respondents by registered 

post. Written statement within 8 weeks. 

List on 20.5.96 for written statement 

and further orders. 

• . ••. p • p •. • • • . . • P p .. I Pp PP PP P I P 
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19.3.96 

LI 

:. 

Copy to be. furnished to the counsel 
for the Øarties. 

By Order. 

-rq -h 
Vt/tO r 1?_ 

I 	2- 
rCf7 	 2(I 

The respondents 	are 	directed 	to 

verify 	whether 	the 	applicants 	are 	in 	their 

establishment and 	the 	genuineness 	of 	the 

signatures 	of the 	applicants. 	This 	report 

should be intimated to this Tribunal. 

• Steps - within two days. 

Send photocopy' 	of 	verifications 	tc 
respondent No.2. 

• 

• Meth 
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OPJGINL APPLN.NO-. 43/96 	OF 1995 
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CaflMpr APPLN.NO. -. 

• REVIEW APPLN, NO. 

MtSC. PErN. NO. . 

. ..•.. .., •••,•••,, APPLICANr(S) 

SI.... •I•II5i.,. 0sI.S.. 	 RESGNDElJT(S) 
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MR. 
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OF 1995 (IN QA NO 
OF 1995 (IN OA NO. 

) 

) 

) 

• 	b • • •s . a a • . • a . . • , . a • a I Is • . a. . • • 0 • • . a • • a • . a I a t • I • • • • • • • * s 	as 	I I • • 94 
OFFICE NGE 	 DATE 	 ORDER • •••,••i....., •........i......,. •S•S••.'If4f•.•••••••• 

• 	• 	 Mr.G.barma for the respondents *  
written statuent has not been submitted. 
Mr.Sarzna request for another six weeks 
for counter. 

/ List on 8-'7-96 for counter and 

further order. 

/\/C)/7 
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AMI.c.c.s.c. Nr.O.arrna 

for tho rcsponderit. oe for the applicai 
Wrjttn stattment has  not be*i subtujttcd, 
d & rust by 	C. . . 1 Ust for 
zftten atatmcnt and Curthtx' order on 

Mbe 
- -------•- 	 _-: 

 

In 

In 

8.7.96 

Meiber 

Mr S. Au, learned Sr. C.G.S.C., is 

Dreent. Written statement has not been filed. 

List for written statement and Irt'r 

nrders on 1..96. 
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H 
O.A. 43 of 1996 

30.8.96 	Mr. G.Sarma, Addi. C.G.S.C. for the 

respondents. 

Written statement has not been submitted. 

Mr. Sarma, Addl. C.G.S.C. seeks one month, 

time to file written statement. Allowed. 

List for written statement and further 

order on 27.9.96. 

Member 

trd 

217-4-96 

1kb 

Im 

go-10-06 

4 

None Lot the Gpplieant. Leave 

nçte of .Wr.O.Sarrna 	.c.c.s.c. 

Liøt for order on 

Written statrnent has not boon eub 
xnittod. Nonc is preaent. 

List for 'written stat &ont and 
Lurthor order on 191196. 

ro 

• 	 19.11.96 	None 	for 	the applicant. Learned 

Add!. C.G.S.C. Mr G. Sarma for the respondents 

} 	 -— ----- 

	
seeks time to file written statement. 

• '7 	 List for written statement and further 

orders on 10.12.96. 
11 (2- 

Member 

nkm 

107 
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O.A. No. 43 of 1996 

L 

17  

10.12.96 Mr. G.Sarma, Addi. C.G.S.C. for the 

respondents. 

None for the applicant. 

Written statement has not been submitted. 

List for wKikken hearing on 2.1.1997. In 

the meantime the respondent's may submit written 

statement with copy to the cou'nsel of the 

applicant. 

H 
Member 

CIO  i 

S'(  

I - ,  

trd 

2.1.97 	 None for the applicant. Learned Sr. 

C.G.S.C. Mr S. Ali and Learned Addl. C.G.S.C. Mr 

G. Sarma for the respondents. Written statement 

has not been submitted. 

List for hearing on 30.1.97. In the 

meantime the respondents may submit written 

statement. 

Inform Mr D.K. Biswas, Advocate for the 

applicant regarding the date of hearing. 

ker 

4 it- ô-h 	all  
f- 	 30.1.97: 	Learned counsel Mr. D.K.l3iswas appearing 

on behalf of the applicant is present. 

- 	
Learned Addl. C.G.S.C. Mr. G. Sarma 

appearing on behalf of the respondents is 

present. 

Mr. Sarma prays that only yesterday he 

J 	has received information for which he is 
IliIt 	O' 

/ 	 compelled to pray for adjournment. Learned 
L counsel appearing on behalf of the applicant has 

vehemently opposed becauseThias 4jweady come 

•  from Agartala. Considering the entire facts we 

adjourn it. Date and place for hearing of the 

case will. be  decided later on. Mr. Sarma also 

said that the written statement could not be 

filed due to lack of instruction. Costs Rs. 

500.00. be paid on the next date of 

hearing. Al tL 
Place the case in the 	 L 	 - 
Administrative office. 

Member 	 Vice-Chairman 

() 	 tr/J 	
(I 
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O.A. 43 of 1996 
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4.6.97 Heard Nr. D.K.Biswas, learned counsel 

appearing on behalf of the applicant at 

some length. Let this ,case be listed 'on 
6.6.97ase•remains part heard. 

List it on top of the list for 
hearing on 6.6.97. 

M666r Viaia 

trd 

pL 

ITI I 

6.6.97 	Heard !4r D.K.RiSWaS.learfled counsel 

appearing on behalf of the applicant at 

some length. There are certain technical - 

defects. Mr BjswaS prays for 3 weeks time  

to rectify the defects. Prayer allowed. 

List on 3.7.1997 for further orders 

Member 	 vice-Chairman' 

3.7.97 	 There is no representation on behalf 
___• 	 of the applicant. Let this case be listed on 11.7.97. 

L- 

e 	 / 

r A1 	 M er- 
	

Vice-Chairm an 

 4 3/ 	nkm 

j 	 c-e 
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b.A.No.43/96 	 : 
4,. 

. 	 . 	V 11,7,97 	The applicat ks notesty. 
He was to fUrnish th€i lelet yp d. c0py  
He has not done it. For th* ends of 
justice the case is adjourned td 28.7,9. 

Plember 	 Iice...Chajrman 

28.7..97 	The case is ready for hearihg. 
fir C. Sarma, learned Jdd1. C.C.S.C., thbmits 
that the matter relates to Tripura. 
Accordingly the case will, be taken up for 
hearing at Agartala. The date will be. 
otjfjed latCr. 

The applicant has not filed the 
corrected typed copy. The appcant shall 
file the corrected typed copy. 

africa to intimate thj 8 order to 
the counsel, for the appjjcat, 

Mo 	r 	 ViceChajrman 
nkl! 
0 P.- 

/ 

L Zoc 

21.5.98 	All the applicants have joined in thi 
single applicationand a prayer has been made 
by them to allow them to proceed with the 
case by a single application as per the 
provisions of Rule 4(5)(a) of the Central 
Administrative Tribunal (Procedure) Rules, 
1987. 

Heard Mr D.K. Biswas, learned counsel 
for the applicants and Mr G. •Sarma, learned 

/ 5 	 Addl. C.S.C. On hearing the learned counsel 
for the pà'rties we allow all the applicants 

- 	 to 1proceed with the case by a single 
.c-.-' 0110 //-.- 	 app1 i cat ion. 

Heard the learned counsel for the 
parties Hearing concluded. Judgment 
delivered in open court, kept in separate 

Vp,ç 	
_z 	 sheets. The application is disposed of. No 
I 	 order as to costs. 

esl' L4 	47001d. 
 

Id. 

f! 

/ 

A,-,- f 

Member 
nkm 

Vice-Chairman 

FA 
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cENTRAL ADMINISTRATIVE TRIBUNAL 
GLJWAHATIBENCH ::: GUWAHATI-5 	* 

O,A.NO. 43 of 1996 and O.A.No.44 of 1996 
T.A. NO. 

DATE OF DECISION 21.5.1998. 

Shri S. Mangi Singh and 
(PETITIONER(S) 

.Mr D.K. Biswas 	 ADVOCATE FOR THE 
PETITIONER (s) 

VERSUS 

Union of India and others 	 RESPONDENT () 

0 

Mr G. Sarma, Addi. C.G.S.C. • 	
ADVOCATE FOR THE 
RESPONDENT (s) 

THE HON'BLE MR JUSTICE D.N.BARUAH, VIdE-CHAIRMAN 	- 

• 	THE HON'BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

, Whether Reporters of local papers may be allowed to 
see the Judgment ? 
To be referred to the Reporter or not ? 

Whether their Lordships wish to see the lair copy of 
the judgment ? 
Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment delivered by Hon'ble • 	 Vice-Chairman 

• H 

	 '• 	 •• 
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I 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No.43 of 1996 
And 

Original Application No.44 of 1996 

Date of decision: This the 21st day of May 1998 

The Hon'ble Mr Juâtice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri S. Mangi Singh and 
.102 others. 	 Applicants 

By Advocate Mr D.K. Biswas. 

-versus- 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Defence, 
New Delhi. 

The Garrison Engi,neer, 
869 EWS, 57 - MTN DiV., 
Laimekhong (Manipur), 
99 - A.P.O. Respondents 

By Advocte Mr G. Sarma, Addl. C.G.S.C. 

OR D E R 

BARUAH.J. (v.C.) 

By this common order we piopose to dispose of the 

above two applications as both the applications involve 

common questions •of law and similar facts. 

2. 	All the applicants are Civilian Defence employees 

in the establishment of Assistant Garrison Engineer., 57 

Mountain Division, C/o 99 A.P.O., Leimakhong in the 

State of Manipur. In these applicants they claim Special 

Compensatory (Remote Locality) Allowance (SCA(RL) for 

short) and Special (Duty) Allowance (SDA for short). The 

said two allowances were denied to them by the 

respondents. Hence the present applications. 

0 
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3, 	We have heard Mr D.K. Biswas, learned counsel for 

the applicants and Mr G. Sarma, learned Addi. C.G.S..C., 

appearing on behalf of the respondents. Mr Biswas 

submits that similar applications, namely, original 

applications No.120/96 and 121/96 have already been 

disposd of by this Tribunal on 20.5.1998. Facts of the 

present cases are squarely covered by the judgment and 

order dated 20.5.1998 passed by this Tribunal in the 

aforesaid two original applications. Mr Sarma also 

confirms the same and submits that similar order may be 

passed in these two cases also. In the aforesaid two 

cases, namely, 0.A.Nos. 120/96 and 121/96 this Tribunal 

held as follows: 

11 5. 	As per directions given by the Apex 
Court the respondents were to modify the 
wording by issuing a corrigendum. Mr G. 
Sarma submits that he has no information 
whether the corrigendum had been issued in 
pursuance of the direction of the Apex 
Court. From reading of the written 
statement it appears that steps have 
already been taken by the respondents for 
payment of the money. In all probability 
the corrigendum has been issued in 
pursuance of the direction of the Apex 
Court. In case the corrigendum has been 
issued they payment of SDA and SCA(RL) 
shall be made within one month from the 
date of receipt of this order. If no 
corrigendum has been issued in terms of 
the direction issued by the Apex •Court 
this must be done within fifteen days from 
today and thereafter take consequential 
steps within one month from that day." 

4. As the facts are similar and also points involved 

are commonwe dispose of 	both the applications 	in 	the 

same manner as was decided in the aforesaid two original 

applications giving direction to the respondents to make 

payment of SCA(RL) and SDA to the applicants within one 

month from the date of receipt of this order in case 

corrigendum has been issued as per direction of the Apex 

Court given in Civil Appeal No.1572 of 1997 and others 

P~? I 
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on 17.2.1997. It no corrigendum has been issued in terms 

of the direction issued by the Apex Court this must be 

done within fifteen days from today and thereafter take 

consequential steps within one month from that day. 

5. 	With the above direction the applications are 

accordingly disposed of. However, in the facts and 

circumstances of the cases we make no order as to costs. 

(GTTt) 	D. N. BARUAH 
MEMBER (AJ 
	

VICE-CHAIRMAN 

nkm 
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IN THE CENTRAL AOMINJSTRATpj 

GUWAHATI BENCH 

CASE NO : O.A. %-of1996 

1. Shri SJangi Singh, Elct.SK MES NO.243681 

• 	 2. W.Mogha Singh , Elect. 	" 243801 

 " 	 K.Krjshnamonj Sharma,Elect. " 243671 

 " 	 Adhar Chandra Roy , 	
" 243710 

 " 	 K. Son Gupta 
, Spdt,8/R-1 	" 265107 

 
" 	 A.K.Panja , Spdt.E—i 	" 212037 

 
" 	 P.K.Dutt 	, 	

' 	 "-11 	" 204988 

 " 	 A.K.0a 	, S.A,—IJ 	 "264665 

 " 	 K.Rajaduraj, Spdt.B/R—II 	" 289212 

 " 	 A.Hazarika, S.K.—II 	 " 238098 

 " 	 B.Paul, 	... 	" 	 " 	 " 242246 

 " 	 A.C.Gopo, 	" 	

" 242428 

 " 	 P.T,Ao 
, 	 Mt.Ovr.Gr—JI 	" 243553 

 L.11arak, 	Rz*mxa 	Poon 	" 248556 

 u 	A.S.Marcony, Peon 	
" 243555 

 " 	 Amar Singh , Chowk. 	" 225161 

 Padam Bahedur 	, Kh/Chwk 	243636 

 " 	 Jogi Pradhan , Chowk. 	" 229149 

 Samar Sarkar 	 243656 
, 	 •.. 

 " 	 Remadhar , 	 " 	

" 202110 

 " 	 Jog Behadur Thapa, Chowk. 	220162 

 
" 	 Jagadish yes , 	

' 238284 

 " 	Rama,• 	Chowk 0 	 - 	
" 220145 

 " • Khuplam, Chowk. 	
" 243601 

25, Arjun Rn 	' 	
" 243602 

• 	

- 	 26. " 	 Sankar Das,S/Wafla 	
" 243650 

27. " 	 Huririg Zeoling 	5/Walls 	" 242926 

/ 
71 4' 
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Shri Dulel Shome , Chowk. No. 243923 

" Shatrughne Thekur, Chok " 243924 

" 	P.M.Samual,B/Sm 	" 220254 

" 	Lal Mohen Des , Carpt. " 2435138 

Srira. Shares, 	" 	" 220270 

" Keilash Petra 	Pisz) 	243598 

% Rm Newel Des 	" 	" 243775 

" Wilson Moeifl 	 " 242527 

W  Ramprit, Meson 	 " 220227 

37, 	" Vidhenen Thakur, .Mesun % 220226 

38. 	" Lanpou Vaiphal, Meson, " 243644 

39 	W  Shyam Bohari , Ftr./pipv" 238318 

" Shivnath Prsead, B/Siiith" 255814 

" Manijan Ne.to , Painter 237281 

a Rubidhar Des, Carp. 	N  230511 c 

" . P.C.Predhan, Corp. 	N  220344  

44, No. 2371180 Shri KJ'i.Chakrebarty, SCFS...' 

45 " 	237716 1 	
P.K,Holm Roy, Sr. lluot. 

" 	243504 " 	R.K,paul , HS.. I1(E1t) 

" 	238104 " 	CJn,Fá111k 

4*. " 	238291 " 	$.Srjdhar 	, 1).11.0 0 
 

49.. " 	23832 	" 	Vishnu Prabhat, " 

5cr. " 	238335 " Milyanui Ckka, " 

5:1. " 	220353 N 	
Iswar Bhagat , 

52. " 	238128 " 	Tulsi MunIa, Dl'lP 

" 	220336 " 	B.8.Thtj , Fitter  

" 	238011 " 	Sirajul ,Hequu " 

$ 	55. " 	243922 " 	K.K,3tt5, 8/R—I. 
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IN THE CEPIThAL AC1 IP1STRATIVE TRIBUNAL 

GUWAHATI BENCH 

\'k 

56 	No. 243672 She KH.Sunil Singh, OCS 

57 , 	No. 238497 Of 	N.Ramchsndrrn ,V/Ian 

220338 H. Hanifa 	ft 

51 	" 228252 Shiv Singh 

" 28437 K.P.Chwdreekhar 

1 220251 Llchit Mahato,Mste 

2. 220244 Bhubanowar Rem, Mel 

" 220244 Singh bahadur, Nate 

" 243889 M.L.Keipibou, 

." 243679 C.Lotha 

238358 Ram presad Harijan 

." 220211 .Suni]. Dob 

on  
41 

243846 A.S.Wungnaoyo, 	Mu. 

." 28042 A.P.Kum 	, 	Mate 

." 238026 Motile]. 	, Plaz, 

." 243434 Govind Singh, Maz 

." 243641 G.Munnusumi, 	" 

PS. . 243603 Dodirem Oaya]. 	" 

.' 243643 Ti]. Bahedur, 	" 

." 243617 Bhakta Bahadur " 

." 243683 Adhik La]. Menda]. " 

177 
." 243622 Shiv Kumar Rena 	" 

243693 3 .S.Winno;, 	ft  

." 243682 K.1K.0a, 

oo No. 243921 5h.Mayanekon, Mu. 

243922 " H.Kan Singh 

" 243545 " Lakhindor Dolay,PHO. 

" 243522 " Rangina, Carp. 

"Sabahadur-rMaz. 

" 238033 " Sonbahadur, Mate. 

." 220253 " 1K .Pom iya, 	$ 

87 
" 220229" 	Chandra Gaud, H/an 

" 243611 " Prom La]., 	Mate 

99 " 243821 " Menglomjao Sirigh,Mete 

" 237840 " Surulara Newg, 	" 

" 220311 MD. Rasul 

238728 She Bhoj Bahadur, 	" 

" 243136 " 	Thoiba Singh, Mu. 

94, " 243433 " 	Somingthang, 	" 

c5c 243435 " 	Thankhoow 	" 

II 243599 " 	Sabbir Husaaln " 

" 243673 " 	I.KulamaniSingh" 

" 243824 " 	Anna Vaiphoi 	" 

" 243623 " 	Hechon Chonglai " 

fO " 243842 " 	Labhoum, 	" 

t 	, " 243680 " 	Hari Rem Chouhan" 

" 243798 " 	Atovj Some , Ma;on 

Thanggen Vaiphol 

1 
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All ( 103) postoci in 

Garrison Engineer , 869 , Leimakhoflg 

57 - Mountain Div. 

c/o, 99 - A.P.O. 	•.... 	A P PJ ICA N T S 

-- VERSUS - 

1. Union of India, 

represented by the Secretary Lo the Govt. or India 

Ministry of Dofnde , Now Delhi 

2, Garrison Engineer, 869 EWS 

57 - MTN DIV. 

Loiniakhoflg (Manipur ) 

99 	A.P.0. 	 •.... R E S p 0 N 0 £ N T S 

PARTICULARS OF RESPONDENTS 

Secretary to the Government of India 

Ministry of Defence 

Central Secretariat , Now Delhi 

Garrison Engineer 

In Charge 57 MN. DIV , Leiinakhong 

Manipur ,99 - A.P.0. 

I. 



H '1 

 

) 

 

• Page-3 

 

PARTICULARS OF ORi)i'R5 AGAINST WHICH THE 

APPLICK110N  

The application is directed against the non-

impleientation of the Governrnentof Inca, Ministry of 
Finance(Department of expenditure) O.M. No.20014/10/86- 
-IV dated,23.-09-1986 and denial of 
allowance by the Respondents even after the Judgernent 
and Order of this Honble Tibmnal in O.A ........ /89 

passed on. 29-03-1994 and implemented by the Respondent 
Noi in respect of 149 Applicants similarly situated 

as the Applicants here. 

RIDICTIONQ_THL TRIBUNI'L 

All kplicants are civil 	Defence employees 

postad in same ' newly dc -f ine field area 11  from 

various dates between 1984-1994. The Applicant declare 

that the subject matter of the application and the 

redressal prayed for are within the jurisdiction of 

this Hon' ble Tribi.nal • The Applicants declare that the 

application is within the prescribed limitatiqn. 

FACTS OF THE CASE 

All these Applicants joined Shri Gadadhar 

Bania in a joint application ef ore this Ron' bl e  

Tribunal which 0was registerd as O.A.h.Of 1989 and 

was finally disposed of by Order dated, 11-01-1996. 

As the joint Petition suffered from procedural infirmity 

.an'd irregularity this applicatin in proper form is 

being filed under the leave of this Hon' ble Tribunal. 

All the Applicants here are civilian defence 

employees working in various posts described in details 

in the list of names annexed. They are all posted in 

Contd. .. . , .p/4. 

S 	 a 
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the establishment of Respondent No.2 with effect 

from different dates after 1984. 

That the allowance 

ils 	to all Ceotral Goernmént eloyees 

similarly situated by virt.ue of Ministry of Defence 

Off ie Memo No. 4(19)8VD(Civ-1) dated,1l-Ol-19$4. 

Consequent on the recommendation of the 

4th Commission the  Government of India decided and 

the President of India accorded aroial to pay the 

allowance in the permissble rate to all employees 

posted in the North Eastern States. 

5.' 	The Applicants are all entitled to the 

allowance from such dates on which Applicants wdre 

individually posted to the establishment of Respondent 

No., The Applicans thus challenge the non-imp1dmen 

tation of thd allowance to whiqk they are lawfully 

entitled. 

6. 	As many as 149 Applicants posted in the 

sstab1shment.of G,E.(P)872EvS, at Agaxtala(Tripura) 

filed application before this HorL'ble Tribunal 

challenging the denial/non-implimentation of the 

This Ho'ble 

Tribunal after hdaring all the parties passed its 

final verdict on 29-03-1994 in O.A..../89 directijg 
the Respondents to pay all arrears accrued to each 

individual Applicant with r,eference to the date of 
posting and the rate adrnissible. The said Order of o 

this Hon 1  his Tribunal, was confirmed in review 

appiication,0.. ... J..995 and as such the Order 
0g this Tribunal has already been iniplemented 

th :'espect; of all those 149 Applicants who are 
s±milarly situated as the peserit Applicants are. 

Contd.......p/5, 
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7. 	
The &,P)DlicanLs exocctO that  would be Uni 	 -t 	allow0 

S tuated employ 
oly applied in th 

t 	

e case of all SI'i1arly 
ees 'on the dcci sbn of this qo n I rJJ e  Tribunal BUt the 

Order of this Hor1'b Trjbu 
	not 

having been mnplernented beyQfld the 149 employees 
the present Petitioners alongw 

ith others served a Notice demanding justice 
through their CoU51 and 

deatched registered 
 Post on 1004_1995 No re5pse 

having been received the 
App1jt5 flied the joint 

with Shrj Gadr Sanja (O.A. 
and that joined the Peti.j0 

being Procdural1y defec-
tIVe the present CPP1J.catjo[) is filed 

in proper fo 

8. 	
That the dcj0 and  this Hont 	 the verjct 	by hieTrj 	1 on 1103 1 996 in 0.ALJ/1996 w("ld 

 be aPp1ca) in the Case of the present 
kPlicant, all 	

i.cq Si1Jy situated and having COQ 
cause.. of  actiOtl and ier1tjca1 ralieftsought for, 

';L,IEF 	sotjcjj 
(I) 	

The Judge1 t nd Ord of thi5 Hoe' ble 
TrlbU(Ja 	

e 
l n O.A./j98g 

rfl 
on 29031994 and 	 re `P\'-C- ive_ly  to be made epp1jcabi in tfl 	 of tne pres) 	PCnV (ii) 	

Thl Honj 	
Tribunal woulo also kiniy 

pass Orders as 
to cost of th.15 Proceeding and such 

compersatjon for 
denyin, and delaying the payment of 

 the allowifflee. to which the Appijcant
s are lwfu11y entitled. 
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UER IF ICAT ION_ 

WE the Undersigned posted in the establishment of Responderit-3 

at Leimakhong,rlanipur, do hereby verify the contents of the appli-

cation above ,whlchare true to our knowledge, and we have not 

suppressed any material facts, 	 - 
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VERHJCfTION 

WE the Undersignad posted in t.h establishment of Respondont-3 

at Loia khonq,P1an4pui' do hereby verify  the contmto àf the appli-
cation above •,uihich are true to our knowledge, and we have not 

Suppressed any rnataril facts. 
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VERIFICATION 

WE tha Undcrsigrd poatd in the Ostahljshrirnnt of ReSpandt-3 

at Lel khoj,ianipur, do hercby verify the contents of the appli-

catIon above ,which are true to our knowiodçe, and we have not 

	

Suppressed any rnaLerI]. facts, 	 - 

• 

;y 	Y/J1033ç  
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	 4(e) 

IN THE CENTRAL ADIIINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

CASE NO: O.A, 	of 1996 

 ShrI SJlagj Singh, Elot.SK PIES NO.243681 

 " W.Mcghe Singh , Elect. 
" 243801 

 " K.Kxjshnomonj Sher.a,tlect. " 243671 

 " Adher Chandre Roy , 243710 

 " K. Sen Gupta 
, Spdt.BJ.t 

" 265107 

 
" A.K.Pan,ja 

, 
St.E/I..1 212037 

 " P.K*Dutte  204988 

80 
" A.K.Oa 	, S.A.—II "264665 

 " K.Rajeduraj, Spdt.B/R—II 289212 

 " A.Hazarjka, S.K.—II 
" 238098 

 " 8.Paul, 	... 	" 	 " 242246 

 " A.C.Gopo, 	" 
" 242428 

 " P.T.Ao , 	PIt.Ovr.Gr—IJ. " 243553 

1.. " L.Merek, 	QaxRi*'. Poon " 248556 

 " A.S.Marcony, Poón 
" 243555 

 " Amai, Singh , Chok. 
" 225161 

 " Padam Bahadur , Kh/Cho$c 243656 

 " Jogi Predhan , Chowk, " 229149 

 " Semor Sarkar 	ft 243656 

 " Ramedhtn, , " 202110 

 " Jog Bahadur Thapa, •Chowk. 220162 

 " Jagadish Dee , 	 " 

" 238284 

 " Rome, 	Chouk, 
" 220145 

 " Khup]am, Chowk, 
" 243601 

 " Arjun Ran 	" 
" 243602 

 " Sankar Oaa,S/Wal].a 
" 243650 

 " Huring Zooling , S/Wail,8 It  242926 



) 

28. Shri Dule]. Shome , Chouk. No. 243923 

29, 	" Shetrughne Thekur, Chok !' 243924 

30. " P.M.Samua1,8/s 	" 220254 

319 	Lal Pohan Dii , Carpt. " 243588 

320 " SrLram Sharee, 	" 	" 220270 

33, 	" Kei]aah Petre 	Maz, 	" 243598 

% Ram Newel Des 	" 243775 

" Wilson Mowin 	 " 242527 

• 	 36. 	" Remprit, Mason 	" 220227 

37, 	Vidhanen Thakur, Meson % 220226 
9 
38. ' Lanpou Vaiphal, Meson,. " 243644 

39., 	Shyam Behari , rtr./pipoL 238378 

40. " Shivnath Praead, 8/Stith" 255814 

41, 	" . Manijan N.to , Painter. . 23fl81 

42 0 	" Rabidhar Das, Carp. 	230511 

43, 	" P.C.Predhan, Corp. 	"220344 

4. No. 237080 Shri K..Chekratjarty, SCS..j 

" 	237716 1 	
P,K.Holm Roy, Sr, (loot. 

" 	243604 " 	
, IfS.. fl(lct) 

" 	238104 " 	CJ'1Jalflk H.S.1I((]oct) 
4. " 	238291 " II.Srldharen , P.H.O, 

	

49.. " 	238326 " 	Vishnu Prabhat, I' 

5iE. " 238335 " Milyii Ckka, " 

220353 " 	Iswei Bhagt , 

2. " 	238129 " 	lulsi P1uni, ()IP 

	

" 	220336 " 	8.8.Thøtj , Fitt,r 

238011' 	Sirojul Haquu "  

243922" 	K .K .Outte, B/A..!. 

c 

- 
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IN THE CENTRAL ACM INSTRATIVE TRIBUNAL 

GUWIHATI BENCH 

66, 	No. 243672 Sh. KH.Sunil Singh, DE5 6o No. 243921 Sh.rayangnekon, Maz, 
57. 	No. 238497 " 	N.Ramchandrw 	,V/en 	?, " 243922 " H.Kan Singh 

220338 H. Hanifa 	N 
" 243545 " Lakhindor Ooley,PHO. 

" 228252 Shiv Singh " 243522 " Rangina, Carp. 

" 238437 K.P.Chandra,kher " 236033 " Sonbahadur, Maz. 
Nafr.. 

I 	" 220251 Uchit MahatoPiate " 238033 " Sonbahadur, Plati. 

£2. 220244 BhubanaawazRaau, ." 220253 " K.Pomiya, 	" 

" 220244 Singh bahadur, 220229" 	Chancfra Gaud, H/han 

243889 M.L.Kaipibou, 	ft 243611 " Prom Lal, 	Mate 

." 243679 C.Lothe 	ft 
" 243821 " Manglomjao Singh,Mete 

238358 Ram praead Harijwi • 

	

O N  70 "  237840 " Surulara Noo 	" 

." 220211 Sunil Dob 	" " 220311 MD. Rau]. 

Q 	." 243846 A.S.Wungnaoyo, 	Maz.. ' 238728 Sho BhoJ Bahedur
, 
	" 

." 238042 A.P.Kum 	Mate , 

" 243$36 " 	Thoibe Singh, Maz. 

70 
O N  238026 Motilal. 	f9az. , 94' " 243433 " 	S0øiflgthg, 	ft 

O N  243434 Gàvind Singh, 243435 " 	 Thankheow 

O N  243641 G.Plunnuawmi, 
0/ 243599 ' 	 Sabbir Huaaai.ñ " 

." 243603 Dodiram Daya]. 	
" 

" 243673 " 	I.KulamaniSingh" 

." 243643 Til Bahedur, 	ft " 243824 " 	Anna Vaiphoi 	" 

." 243617 Bhakta Behadux, " 243623 Hechon Chonglai " 

. 
" 243683 Adhik LaX Manda]. " 243842 " 	Labhoum, 

77 ON 2436 22 Shiv Kumar Rane I 243680 " 	Hari Ram Chouhan" 

." 243693 
I 

3.5.Wirinor, 	ft 
ó,..- 

243798 Atovi Soa • Mean 

O N  243682 K.K.Dae, 	It p It 	Thanggcn Vaiphol 

V 

V 
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AN APPI4CTION. UNDER RU j 	OF THE 
CEtrRAL MINIs7L1r &LBU AL P OCDURE) 
RULES 198T1öRtEAVE TO SUBMIT kJOINT -.-.- 
APPICAT0N BY THE APPLICANTS HAVrNG CO1'MDN 
•CtSE OF JTIN AND SKKING SAME RELIEF. 

The Petit1oner above named respectfully beg to 

state as follows :- 

.1. 	That the PetiLioners are filing a joint appli- 

U 	

•... 	 • 	.••••. 	•, 	•• 	-.-.• 	• 	.. 
cation before this Hon' ble Tribunal seeking relief. on 

.'.().Allawance.. 

2. 	That all the Petitioridrs are civilian Defence 

employes under the same department and posted at the 

saiw station In the same establishment. All thL Petition-

have ident.tcel and comnu interest and the cause of 

action is also similar in as much as the denial of the 

aLance to volli.,lah the pplicaut.s are dntitled is similar 

and with effect. froit the same date. 

• 	That the Petitioners are low-paid employees 

4c: cannot afcrd 4o enjge lawyers independently or 

ee: the ex,,[Atrimia .iiwolved in filing a seperaie appli- 

and. a tiu h tJe pet: 11 lo i'ii s agreed to pray for 

1EtI:l,Lic)fl of t.h1i Han' ble Ti:i.mal to submit the 

pp1 toation jointly by tte Petitioners 0Y on application 

hence this application for leave of this Hon ble 

• •. . 	/ 	Tribunal to file a single application jointly by all the 

Applicants. 

Corstd.... .p/4. 

-•,••:,I,•• 	i•'_•• 
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3' 	That the present Petitioners were among the 

---App1icants who jointly filed O.A.J..of 1995 which 

• • ,,. I .,. .s heard at 1egth 	thi 	onb1e.Trina1 on 11-01-96 

at Guwahati Bencho A1thou-h the judgement was passed 

the relief was allowed in respebt of the 1st Petitioner 

• 	 fflui Mrinal Kanti Das who had signed the Petition, but 

not: .Ln :resp(lct of other10who joined the 1st Pet1tioner 

Ltv* ws howevar, allowed to the Petitioners to file 

• 

	

	 proper applications whdreupon this Ho'ble Tribunal 

would consider extending the benefit of the judqement 

1y the 11Or his Tx:i.bunal on 11-01-1996. Hence 

'U'lls PetLtion. for :i1ing a single-app.ication jointly 

by al'l, 'the Applicants, 

It 1,9 thref ore humbly prayed that this Non' bie 

	

449 	 ,t•• 	,.. 	I 	 . 	L 	•. 	'4 	. - 

:iburai would consider the circumstances and allow all 

I ti'()nx's t:C) 14J,e a singLe 4%j)p)1AaatioO jointly by 

I. 	ri Pe.i.tioners. 	 . 

AN 

for this act of kindnea8 the Petitioner s1l 

e v: pray. 
-• 

- 	 -.4-4- 

Contd.. .. . .P/5. 
1.1:'. 	.4 •.__4 
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VERIFICATION 

WE the Uncicrsiçjned posted in the establishment of Rcspondüt-3 

at Leimakhong,Manipur, do hereby.verify the contents of the appli-

cation above ,which are true to our know].odqa, and we have not 

suppressed any material facts. 
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_LEI ICAT ION 

WE the tJndorsigneti posted in the establishment of Respondont_3 

at Lcimakhorlg,Manjpur, do hereby veriPy the contents of the appi 

cation above which are true to our knowledge, and we have not 

suppesed any material facts. 	 - 

p&p-r Cu) 	 1. c jC2 ,çç 	tos 

O2 
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c) 

VER IF ICAT ION 

WE the Ur,cjerjnecJ posted in the eatablishmerit of Respondent3 

at .rkhonqMEjrdpu 	cia hereby vcrif'y the contonta of the appli- 

ctticn above which ao true to our knoulocigo, and we have net 

upprccd ri otcx' Iai fc La 

'g 	 - A'/ ...c',vfL (c41v)/1. 	, NL' 2 k2 
(cs) 

1& 24 	 AIkLfL, 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

In the matter of i 

.'\ 

I 
I.. 

( - j 

(4) e:ø 
c' 

O.A. No. 43 of 1996 

Shri Mangi Singh and Others 
' 7 

-versus- 

Union of India & Others 

-And- 

In the matter of : 

Written Statement on behalf of 

the Respondents. 

I, A.K.Gupta, Major, Garrison Engineer, 869 

Engineer Works Section, C/o 99 APO do hereby solemnly 

affirm and declare as follows : 

That the respondents are in.receipt of the above 

noted Original Application and an Order passed by this 

Hon'ble Tribunal asking them to file written statement 

and myself•being authorised to file the written statement, 

I do hereby file it on behalf of all the respondents and 

the same may be treated as a Common written statement. 

That the respondents beg to state that the applicants 

have been appointed by the Garrison Engineer 869 Engineer 

Works Section and working under Assistant Garrison 

Contd...P/2 

I 	 / 
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Engineer, Military Engineering Services, Leimakhong, 

C/o Headquarters 57 Mountain Division, 4C/o 99 APO. 

That the respondents beg to state that the 

applicants are serving in the field areas and availing 

field service concessions namely free rations, free 

single accommodation and other' allied facilities from 

the date of their appointments. These facilities are 

continued to be availed by the applicants. 

That the respondents beg to state that the' 

applicants have been recruited in the zone and as per 

service conditions of their cadres, promotion and 

service prospects are confined in this zone only. 

50 	That the respondents beg to state that the 

• 	 applicants are not having all India Service Liability 

throughout theirservice career. In this connection 

respondents beg to state that a copy of circular issued 

by the Government of India, Ministry of Defence under 

• 	' 	 letter No. 37279/AG/PS3(a)/165/D(Pay/services) dated 31 

• January 1995 as amended vide letter No. B/37269/AG/ 

• 	 PS3(a)/730/D(P4y/Services) dated 17 April 1995 stipulates 

that defence civilian employees in the newly defined 

field areas, special compensatory, remote locality 

• 

	

	 allowance and other allowances are not concurrently 

admissible alongwith field service concessions. 

A. copy of the letter dated.31.1.95 and 174.95 

issued by the Ministry of Defence are annexed hereto 

and the same are marked as Annexures R 1  and R2  respectively. 
F 

- 	 Contd...P/3 
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That the respondents beg to state that Government 

of India, Ministry of Defence further clarified vide 

Corrigendum No. B/37269/AG/PS3(a)/i.862/D(Pay/Pers) 

dated 12 September 1995 that no payment is entitled 

on account of Special Compensatory Allowance (Remote 

Locality Allowance) will be made for the civilian staff 

employed in newly defined field areas. 

That the respondents beg to state that the 

applicants are already availaing field service 

concessions as stipulated in the Government of India, 

Ministry of Defence letter No. A/02584/AG/PS3(a)/97-S/ 

D (Pay/Services) dated 25 January 1964 and do not have 

any All India Transfer Liability throughout their 

service career. 

	

8 1 	That the respondents beg to submit that the 

present application is ill-conceived of law and 

mis-conceived of facts. 

That the present application is not at all tenable 

in the present form. 

That the applicants having failed to make out 

a prima fade case and the application is liable to 

be dismissed. 

That the respondents crave, leave of this Honble 

Tribunal to file additional written statement if the 

situation so arises. 

	

2. 	That this written statement is filed bona-fide and 

in the interest of justice. 
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VERIFICATION 

I, A.K.Gupta, Major, Garrison Engineer, 

869 Engineer Works Section, /o 99 APO do hereby 

solemnly affirm and declare that the contents made 
in paragraph 1 are true to my knowledge and those 
from paragraphs 2 to 7 are true to my information 

being derived from records which I believe to be 

true and rests are my humble submissions before 

this Hon'ble Tribunal. 

I, sign this verification on this the 10th 

day of February, 1997. 

WO r6l . 

00 

0 .  

V 	 CLA RANT 

tiFT4  
MAJOE 
Garijsofl Engineer 
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ciopy of the Covt of Inria #  linttrv rf,  Ifence. 	w telhi 1ettr 

' 	/79/ C4'J3() /65 /iUy/rii1 ces) 	l- e 11.1. 5. 

?T Ll) 	C 	C flC't ;j'r 	'') r':'c r' (T Tt1 I ;•.'i:; 

- 	 :.1IrC I 'I JLL ,!T!) 1 LT L'C?4 

I aP' directee to refer to PFra 11 of Cat. 1ett" 	269  3*7  
pn() / 	 d.te? I 3,.924 iflC' to ronvey the 

5flCtiOfl of the Pe3ieflt to th frfl',wjir 'iP1( Mrvtce 

Conce23siOn8 to T)efenci Ciri1imS 1. i the newly 	fInec 1'ir1c 

i 	t'dtfi<? 	VS F$ ef I e& in the b''rn nention' 3  

1't-ter 2- 

(4) 	Icfnce Clviltnn 	 sp-n-rinei in t 1o,  newly 

define( Fie'd 'reas 411 continue tn he extenñec9 the 
ciiit>nS enurrtted in I,nnxure 'C' t Covt. lette' 

O //O2 41?C'"3(r) /cri- 't (py/ervtceS) e ate 0 2c.I.' 

fefinie civi11n enp1oeS servirr in newly efne 

tfi 	Pie 1I re 	wi 	c:nti ni'e t h extene( 

t 	ç'nce tofl3 nurrt 	ii I..p73fldiX 	to Covt. lette' 

') t/25'16j/C 	 P P3(h) fi4'-/2' ( y/erivcP5) 	te4  2nr 	'rch. 

1961. 

(ii) In 	itiofl to 	the .efence C'i"iiin rrcveS 

sèrvifl in th nl', 	 'itl 	 'i pri 

''ie1c LenS will b' entttiP to 	rflt o 31cil 

,pntory (errotP toc11ty) .l1f,"1eP 't Ot 

i 	rjc3ihl t bof &T-1ce. riII1)5nS -S tDr th' 

ei5tifl(t instruc'tiofl i su"c1 by thiS rinistry from tirre 

to 

20 	These oreZ3 I1 eozre iito frce w.e.f. Ist Jpril 9  9. 

3. 	
ThIS jue' with th concurrence o rIRnce pjvisf1 o4' 

this 1IiistrY vic1!e t 	r U3 i. 5 (i)/S5iC (I4.S/) rted 

y yq 

(L.T. T1U) 
uner serret'ry to the Coy 
0f Iri'te. 

0  GARRISON ENGINEER 
I 
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No B/37269/f½C/p3() /730/r (y/orc; 
G,vernrrnt of Inia 
ltinitry of 	fenee 

New Ielhi, the 17th i\pril, 

CO art CE 

The foflwjno rrendrent is jrrde to this ?istry's 
3/7269 ,C''5 () /16k 	 epted 

31.1.95 rcrriir l'ield 	rvice Cncs1ns to r,fence 
Ct,ilirt3 servj 	in the newly 	fined i1'? ,tes - 

I 

The rofence Cv1Ui, enInloyees, servtnr in the 

newly 	frYd n - oifted '1e1 ?.rS, 'i11 	it1nu 
to be entitler to the p?ciai ompertstory (Reir)t 
ocaiity) Mlowence nneq other lloai 	&ri sib1e 

to Defence Civil1nS, p s hithertofore, under eyistine,  
instructiflS tz'sUd y this 11it5trv from time to tjTre, 

hwever, in rp5pect of 	fence (ivi1ifl5 erp1d 
S in ti-e newly &inei Tield jres, speci?1 rpenstory 

(ReErote Lociity) iilonce nd orhr r. 110 ,walces pre 
not concurrently dncib1.e ,1onrjth Fj)c .erviceco-"--' 

2. 	This corricnUfl iue5 ;ith the concirrr1ce of the  

J'iiieflCe £1,tti fl/fC o ti 	1 , i i5trv vi de th&. r t .D. b . 	-v 4: •  

dt.ed 5.4.195. 

fi thfully. 

x YY 

Tlwnc) 
the C0vt. )4 Xr1 

Yours 

(L.T. 
ine' c'etry to 
reie i 

To 

-?t"h1ef 0fthe Lruy staff, 
New tethi 

Copy to- 
t ttche. tS per LLJ 

W ()\ 
J . 

ri. S!Jc. DAnRAJ/ 
•1 	

CAPT 

c.'ASc. GARRISON ENGINEEI 


